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pParticulars toc be exam;nod L O Endorsement as sto result of examination

YQLJ\,L(,

Is the iEDBal competent ? ' : E})“S

&

a) Is_thevappllcatlon in the
prescribed form ?

b} 1Is the application in paper
book form ?

c) Have six complete sets of the
b appllCathD been flked\?

a) Is the appeal in t:é

h) If not, by how many days it
is beyond time?

'~c»\d”~e°‘

c) Has suffieient case for not
making the application in time,
been filed?

Has the document of autheorisation/
Vakalatnama been filed 7

Is the application accaompanied by
8,0 /Postal Crder for Rs,50/-

Has the certified copy/copies
of the order(s) against which the

" application is made been filed?

a) Have the copies of the
dociments/ retied upon by the
applicant and mentioned in the
application, been filed 7

b) Havce the documents referred
to in (a) above duly attested
by e Gazetted Officer and
numbered accordingly ?

c) Are the documents referred
to in (a) above neatly typed
in double sapce ?

Has the indcx of documents been
filed and pageing done properly 7

Have the chronological details

of representation made.and the

out come of such representation
been indicated in the application?

Is the matter rgised in the appli=
cation pending before any court of
Law or any gther Bench of Tribunal?

>

!

p



e
=

2
.o
e a
IR SO Tt e
S Cd U Lals bho Ewaminod
iy S Aol AN~ S LA kol

rlensior/oupllicace

B s ‘ N -
L VA ni SR f
Ao i
SN . f
~ iy . 1
Lo PNoXUT LS .

o - AT LS
T ISR et 7

SrALL JPES

mossie of the

F1
wosIve T adcuuay the
DhoLescuToer Ao 7
n M ;e D tho pertics
oo oes tally with
{nns

caertificd
rted by an
£nat thoy

: Soiuns ot oho uosc
+ .
ot T M N
A LD ¥ ne £ oot the
Zonlication 7
/\ —~
;o Tors.aoo oo

1] 3nace on one
t' '_".Ld';/ it [ L‘:r' 2
\ .

NAVE P —mEDhLe i1l v incerim

che regmedies have
, ,

Eoon exbzyston, .

R VP e P
O~ o C
C/;}jl’

T,}C ‘C'zi

Endorsement as to result of examination

[ fg;mi

F
7

\?/L} .
AoA
Yier Moy
7/«/'1
s
\ g

o

S

¥

. "
. A N
© s o e

e e M

ves P v et i BT

PR



Me SIS W e g

\\\QS’.\M Aon’ v 9904 44

Hew. MY 3wy
_ MNee W \Wael
" e Mesrty

g
®_

200 g

e
WY W S, By -

P ———

A @v  Neesuwk 6‘3‘ e doa @&A
| g Re. R 3('3\*QV\Q\7‘QD\\,QQC\}Q Wwhaeh

SN oV TR & b;&cfkij@&‘&ay

| J?m%m' %?” r Blioinme Tl Ju mesn
O batalfof ssteecade 1isk

)gOBL AWM IOw @ DT 1L Qo

Noewe  a %BNM’\ Can0 i
“Q_XJ\QLU\»\Q_QY&O %\ a0

Mo \_*J C&f
y 9/\1\/‘ 4

v
B2 Fo~ P K ~%, vl T
Hom P K eCozyggn B,

,//ép,%‘/fér 4/&&&(%’3’/’4 é’mu"v“/(‘
Al W€ ?’):Zf d—;é@,[uf/é /é ;'z//.,é;ft[’\/"
waé'% - & T otlre T ‘:Zjﬁp’ér«w/
V) Mas bs o bt rarde okbe "‘”’Zj/;/?{%/

T IVl S/t
ﬁv}j{;}té Adyimies 7 by e :

% |
P e

J

N




BEFORE THT CINTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW

0. No. Z)£{ of 1990

Shri Xant Shukla esosscseve .....Applicant.
VS,

(/
Union of India & others. eessee os.0ppParties.

INDZEX.
SeNO. articu . Page No.
1A Original Application. 1o b
L Annexure No. 1 _:= True 4
copy of order dt.6.12.84%. I oy
2 Aanexure No, 2 : -~ True copy A4t O
of order dt. 24.3.86.
3. Annexure No, % :~ True copy ~\) -
of letter dt. 9.8.90.
L‘-o Power. - ’\tﬂ -
Se Postal order. - 13 -

Lucknow Advocate
Dated ¢ Sept, 990, Counsel for the Petitioner
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Oude APLIC.ICT Mo. A\l or 1990.(L-

Stri Kent Shukla son of sri Sanzata vrasad Shukla

r/o. village Harakhpur, rost Hurax'mur, Distte3ehraich.

.a........A‘)pliC"‘nt.

7S,

‘ le Union of India.\»kwa)\ g‘“‘*’”—d"“’;\ V\\'M\s}w'a "6’ Cgamyj&m

Zo Sub~divigional Inspeetor of rost offices,
Behraich i'orth.

3« Superintertent of roat office, 3ahrzich.
he Ra’hcy shyam Pal J.T.T.4A. H orecthour, Uchinurva,

Distt/ Behruiche
sesssssessespondent.

e PAYTOULL?3 CF M7 Oy mm AG/I0 77T FICH 7T APPLICATION

wd o - bd R -

MR A
TSNPy

1« Dated 8.8.1990,

2e Farseod vy Sub-divisiorzl Insvector of rost Office
ortn, 3ehraich.

e The apuvlicant hos not bcrn served with a copy of
~forecals oruer dte 8.3.90 Dut he has been conveyed
about the sate vide leocier dte 9.8.90 iusued by

iialil orcear (Ist) Behraich Torth. It is also stated
that thz aoplicant hus not boan informed of any

rea:on or ;round by the o.oosite nartics for dispen-

gin.; =i th the services ¢f the avplicent.

o wla

2e JUAS L0 T oo T IBCITAL e
Tne clein of the apnlicont is toiaol r oy the

Central Tribunale.
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e Thuat the applicant wuzg a-~nointed on the cost of

Te"ls i, Hardchpur Hehivurwa vide orzer dt. 6.12.84
the true copy of vhich is vbeing filed herewith this

vetition g Anne:ure 170, 1.

2e That the avplicant continued on the post of T.L.L.A.
since then, wvithout any break and he was never issued

any warning or chergecheet curing the period.

34 That however in 1986 the applicant was zyain issued
a fresh appointmant letter oy the o2.20site party No.2
vhereby the applicant's appointment vwas made conditiona
in the sense that the netitioner's appointment was

chovm to be in place of Radhey shy'z Pal. The true
cony of the said orcer dt. 24.3.86 is oeing filed

herevith this petition gg Annerure 1Mo, 2.

Lke That thereafter the zpplicent was vorking continously
on the 7ost to the utmost satisfaction of the
authorities concerned and the aprlicant was never

issued any euverse entries chargesheet during this
period.

5 That now all of sucdden without any prior notice,,
the Mail Orce.r (Ist) Bahraich has communicated
the Yost Master of Hardtmuyr Lrench tlet colege be
taken from the goplicont and the some Bz may be
given to Shri Radhey Shyzm Pal +ho had come to join
the post. It is also submitted that the applicant was
there fter called upon by “he nost Master Harathour

branch to nandover the charze of the fost and when

-
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I
when the applicant insisted an order in writing for he
same then he was ziven a copy ol the letter dt. 9.8.90
scat oy ail Orcear to him. The true copy of the sald

letter is being filed herewith this etition zg Anpnexure
Ho. ‘720

6. That it may be mentioned here that except the - foresaid
letter of communication, the e¢pplicant had not beon given
any other order or notice with regard to the termination
of his services, but the emplicant have ozen verbally told
by the most master H rakhour branch that tiae petitioner's
services has been infact terminated due to joining of the
nost by Radhey Shyam Pal.

7. That it is pertinent to mention here that the applicant's

initial appointment on the -ost of ...T.A, was never sub-
iocted %o any condition und¢ rcubse umtly in 1986 the
ov0i e narties did not extend any opvortun.ty to the
asnlicent for giving his consent, caoice or option before
innocias and audin:; ths szid conition in nis appointmont
letter, aeice che =ction of ths ouvozite party No. 2
acdiny and incla ing o condition in the aovointment of the
apolicent ond in issuing a fresh 1:tter of apnointment to
the apolicant was -dthout zmutaorityve It is also submit tted
taat the gervices of the anlicmt wa: not tamminated or

ARenaERxs PR decoensc ~1th grior to 2h.3.35 and the apnlicant
nc therefore

w2 continuins on the »ost since 6.12.84,
there was nO occassion for tho ov-osite varty Hoe. 2 to
igsue a fresh letter of sopokntaent to the applicant.

1

8, That eince the aomlicent hae worked continously for a
spriod of more thon 5 yoors on thae wust of Z. .Ded. and

o

chersfore his services canrot be dispensed with in such

en 1llegzal anc arbitrary moaner by the opvosite vrties.

COntd..-.lp/-

Sfcnief 2 =y
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A. DBecauce the oouosite :-rtiss rcgoonded nove acted in
excess to thoir jurisdiceotion nuthority in issuing

fresh nsointaent leticr in 1985 , vhile the a»licant

2

wan stlll continince in the goervices -2l nis services

i

wrgre neves temiinated veofors and in zutiin, concdition
2 fresh sprointaent leti-r cubsejently issued

to the apnwlicant in 1986,

i

B, Because the services of the avolicant cannot be

teniin..ted in such an Lliejr) .1’ wrolir-ry manner by

-
el

the on:iosite »n.otizs and it +ill be -ecnted to heve

reularis.d un-’eor the lare

B )

C. DBecaus~ the apnlicant hos not veen Jiven any ovnortunity

for hearing and has not been t0ld hin reasons by the

11

Onposite wartizs ~hile digpnricing with his services.
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The apvlicant roved the endlication defore the Higher

Autaorditics but the saue noap nct ozon .isposea off.

Lo Stor MADPOTTOUTY UL QN g TOENT EN OATY 07H R CCURT
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The arplicans nover 120 clala -eiftion

~y o ™ T YTTT
Qo rom SoUIT oL

b Ak

The anolicont »rayed that thics Hont'ble Tribunal pleased

to tuvasik thn teraination o0 er Af any orzl or vritten

~Lih reomrd t0 tae asmlizent rnd tje opposite varties
nay ve directed not «dgoonge vwith the s=rvices of the

aanlicant without follo—in; the procecdure of the Law.

TUT T 210 IR Y T WS R

EXI ha NSO i i

i

The onnosice marstios 22y o~ ‘Lrected to allow the
oaplizant to veovk on cooovogt of T.D.2.A. during the
sendency 0f tnu pr.cmit ~etltion vefore this Hon'ble

Tribunale.
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1. The poctal order Ho. 802414283,
2. Dated. Yeo/O¥/dO

3+ Amountinz to Rs. gf‘ ~

L, Payuvle at @%m(bdr N (}wajw[»cuf

11 LIS C» 2 1050008 ¢
1. True copy of apvointment letier dt.6.12.84 served
2.

by the azplicant.
3. True copy of the orier dt. ~4e3.35.

L. True covy of the letier dt. 9.3.30,

e e Ty CTIT MY
A N AN KOS

I, Srikant Shuxtla son of Sri Sank:ta Prasad r/o

Village/Harachpur Post Har=chmur, Distt, Behraich do

nereby zokennly vordfy thet L2z conteats of para 1

o 11

of this clai: »netition “re frue to 1y personal knowlsadrse

~nd that I have suonr-ssed aay zmatorial fact.

2)27 eNnToxy %mm’;

T,uclz e ‘ ) ;
uclinow Si mnture of anwnlicant

n - . Ny

Jate§ : \L\/ 1990. through

nuel.
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BRFORZ THE CNTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BXNNCH LUKNO Y.

0.A. NO. OF 1990
ShI'i Kant Shuklao .e cesots sy lAappli can to
VS.
Union of India & others os e e xR Opp.PartieS
index.
S.No. rarticulars, Page Ko,
L a N o ] H
1 Annexure No True ,,_Ji "}‘OS

('bpy of order ct. 6.12.840

2. Annexure No. 2 :- True copy a-dol\o
of order 24.3.36.

3. Annexure No. 3 ¢~ True copy .
of letter dt. 9.-3.900 \‘\m

-~ o  we s e

Lucknow E)(.\I Jaiswal)

Dated :Sept. 1990 Advocate
Counsel for the Petitin®Te
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